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(IA No. 19876/2025 - CONDONATION OF DELAY IN FILING AND IA No.
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UPON hearing the counsel, the Court made the following
ORDER

Arguments heard.

We are of the opinion that these appeals deserve to be
allowed, but some time would be required to pen the judgment.

Judgment reserved.

In the meanwhile, both the appellants, namely, Bernard
Lyngdoh Phawa and Boney Lyngdoh, shall be released on interim
bail. We order accordingly. It shall not be necessary for
any terms and conditions to be fixed by the trial court for
their release, as we propose to acquit them. They shall be
released forthwith from prison.

A copy of this order shall be sent to the concerned Jail

Superintendent for immediate compliance.

(BABITA PANDEY) (PREETI SAXENA)
AR-cum-PS COURT MASTER (NSH)



		2026-01-15T16:55:01+0530
	babita pandey




